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Heard Shri Biswanath Rath,

the learned counsel for the applicant,

and Shri ashok Misrs, thelearned

senior Standing Coungel for the
respondents.
It transpires that Annexure=5

has not yet been disposed of by the

Resgpondents, It is directed that the

may oe dispOsed Qfdewithin thirty

sdne

- considering the facts,
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days, a

grievances and difficulties raise

Thus the Original Application

Copy of this ‘order may be handed OVerXr
to the learned counsels £Or both partiesp
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